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For the Applicant : Advocate, Mr. Vijayesh Atre
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} ORDER
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This application has also to be listed today. This application is filed by the Corporate
Debtor seeking direction to take on record so-called corrected documents of the
immovable property.

Learned Counsel for the applicant states that ‘through this application, new
documents are being filed, hence, he needs ten days’ time to file reply.

Learned Counsels are dlrected to check whether all pleadmgs have come on e-portal

or not.

 List the matter iricluding IA/112(MP)2021 for hearing‘on 14.09.2021
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